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Delay in payment of wages under MGNREGA

805. SHRI DEREK ' BRIEN: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

{a) whether it 1s a fact that more than 65 per cent of all wage payments under
the Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) was
delayed,

(by if so, the details thereof and the reasons therefor;
{c) the steps being taken by Government in this regard; and
{d) the cost incurred due to delay in compensation payable to workers?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) As per the Programme Management
Information System (MIS), details of wages which have been delayed beyond the
period of 15 days in the Financial Year 2015-16 is given in the Statement-1 (See below).
Cases of delay in payment of wages in States/UTs have been reported in the Ministry

due to following reasons:-

. Implementation issues like delay in measurement, inadequate staff, poor

spread of banking infrastructure, etc.

. Internet connectivity for maintaining the programme database (MGNREGA-
soft)

{c) In order to ensure timely payment wages, Rules have been issued for timely
payment of wages under which, it was suggested that clear accountability shall be fixed
on the functionaries for timely performance of specific duties leading to payment of
wages. All cases of delayed payment attract compensation (@ 0.05% per day of delay,

which is automatically calculated and paid by the State Governments.

For ensuring timely payment of wages, the Central Government has also started
National Electronic Fund Management System (NeFMS) in 11 States (Assam, Bihar,
Haryana, Karnataka, Kerala Odisha Punjab, Rajasthan, Tripura, Uttar Pradesh and
Uttrakhand) and launched Dashboard for tracking of pending Fund Transfer Orders,
Public Fund Management System, electronic Fund Management System, Direct Benefit

Transfer etc.

{dy As per MIS, the status of payment towards delay compensation during the
Financial Years 2015-16 and 2016-17 is given in the Statement-I1.
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Statement-I

Delaved Payment (FY: 2015-16)

Sl No.  State %age of Delayed Payment
1 2 3
1. Andhra Pradesh 19.18
2 Arunachal Pradesh 80.79
3. Assam 7948
4 Bihar 8467
5. Chhattisgarh 9226
6. Goa 68.74
7 Gujarat 6551
8. Haryana 70.00
9. Himachal Pradesh 69.90
10, Jammu and Kashmir 8577
11.  Jharkhand 28.86
12.  Kamataka 69.28
13. Kerala 8044
14 Madhya Pradesh 7236
15.  Maharashtra 6526
16, Manipur 1793
17 Meghalaya 9923
18, Mizoram 2060
19 Nagaland 8383
20, Odisha 62.85
21, Punjab 86.03
22, Rajasthan 5453
23 Sikkim 5710
24, Tamil Nadu 6824
25. Telangana 3162

26.  Tripura 4376
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1 2 3
27, Uttar Pradesh 7979
28 Uttarakhand 7534
29 West Bengal 8270
30.  Andaman and Nicobar Q080
Islands
31.  Dadra and Nagar Haveli NR
32, Daman and Diu NR
33,  Lakshadweep 3832
34 Puducherry 7078
Totar 6242
Statement-11

Status of payment towards delay compensation: Year-2015-10
and 2016-17 (as on 21/07/2016)

Sl NoName of the State Delay compensation paid (Rs. Lakh)
2015-16 2016-17 Total
1 2 3 4 5
1. Andhra Pradesh 0 0 0
2. Arunachal Pradesh 895 0 895
3 Assam 0 0.003 0.003
4. Bihar 012 034 046
5 Chhattisgarh 1359 0 1359
6 Goa 0 0 0
7. Gujarat 0.0109 0.0591 0.07
&  Haryana 007 007 0.14
9 Himachal Pradesh 001 006 0.06
10, Jammu and Kashmir 0 0 0
11. Jharkhand 3215 8.25 404
12, Kamataka 04 1029 10.69
13, Kerala 1.98 039 238

14 Madhya Pradesh 43 11.81 54.8
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1 2 3 4 5
15. Maharashtra 466.01 12191 58792
16, Manipur 0 0 0
17.  Meghalaya 0 0 0
18, Mizoram 0.50856 0 (050856
19, Nagaland 0 0 0
20.  Odisha 71 077 7.86
21.  Punjab 0 0.0999 (0.0999
22, Rajasthan 1865 539 2404
23, Sikkim 6.07 0.06 6.13
24, Tamil Nadu 0.67 22247 22314
25. Telangana 0 0 0
26.  Tripura 02 1.7 199
27, Uttar Pradesh 0 0 0
28, Uttarakhand 037 096 132
29, West Bengal 703 0.16 719
30.  Andaman and Nicobar 0 0 0
Islands
31. Lakshadweep 0 0 0
32, Puducherry 0 0 0
TotarL 60638946 334.882 991.74146

Development of villages under SAGY

806. SHRIK.T.S. TULST: Will the Minister of RURAL DEVELOPMENT be pleased
to state the details of development, in terms of power, jobs, infrastructure and usable
and functional toilets, in villages adopted by various MPs under the Saansad Adarsh
Gram Yojana (SAGY), till date?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): The information is being collected and will be laid on
the Table of the House.



